
Date: 06.Of .2025l•

Special Judge
Anti-Corruption, CBI(West)/

Special Court, PMLJI
Note 1

All such claim shall be filed with the requisite documentdinformation likely; (i) PAN (ii) AADHAR
(iii) Bank Statement (iv) Receipts (v) ITR (Vi) Agreement & Registries (viii) Total amount invest-
ed (viii) any other documents which are relied to establish the claim.
Note 2: All other claimants who have already filed the claim in the concerned Court, they need
not to submit their claim again.

ACentral Electricity Regulatory Commission
6th, 7th. & 8th Floor. Tower-B. World Trade Cen

Nauroji Nagar, New Delhi-110029
Petition No. 437/TL/2024 C)atMBW

B

An application under Section 14 of the Electricity Act, 2003 (the Act) has been made by D Bhadla
TransmissIon Limited, B-9, Qutab Institutional Area, Katwaria Sarai, New Delhi 110016 hr the grant of a

separate RTM transmission licence to POWERGRID Bhadla ll Limitpd fOr ian oF01
no of 400 kV Bre bay at 765’400/220 kV Bhadl8-III PS of M’s
Ltd. -undel the Regulated rarlff Mechanism (RTM) mode (hereinafter referred to
The scope of the Project forwhich a transmission liconm has been sought is as uncle,
TransmIssIon Scheme. “Implementation of 01 no. of 400 kV lina bay at 765/400/220 kV BtIadla-III PS for

on aIM/s R•New Solar (Shakti SIx) Pvt. Ltd."
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2 The C8ntral ission UtIIIty ot IndIa LimIted vide its letter dated 30.10.2024 has for the
Innm to the applicant to establish the proposedgrant of a

3. Based on the material available on the record, the Commission vide order dated 3,1.2025 in Petition No

437fTU2C)24, has proposed to issue a transmission licence to the applicant for of the
transmission scheme as noted in para 1 above.

4. Acopy of the application, along with itsannexures and enclosures, made by the applicant forthe grant of an
inter-State transmission licence to POWERGRID Bhadta III TransmIssIon LImited before the
Commission can be accessed at the in/sub or inspected by any person in theOV

's office by following the laid down procedure.

5. NotIce is hereby given in pursuance of clause (a) ofsutbsection (5) of Section 15 of the Act that suggestions
or objections, if any. to the Commission’s proposal to grant a transmission IIcence to the applicant.

be sent to the by q7.1.2025 at the above noted address. The suggestions or
objections received after the specified date shalt not

6. The application shall be taken up for the further hearing by the Commission on 21.1.2025. Any person who
files suggestions or objections may in his/her discretion attend the hearing. for which no TA/DAshall be paid
by the

S (V=

(Harpreet Singh Pruthi)
lecretary
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Bihar Renewable Energy DI

{A Govt. Agency untIl

2-’ Flour, Vldyut Bhawan,

Patna

leI U612-2505734 Fax: 0612 2501

( T h r o u g h o n 1 i n e = =r== IIe::g:
Bihar Renewable Energy

Government of Bihar invites Reg

aRency for supply, installation & testing of thee
the existIng iow erflclent electrical appliana
Chdmparan. Chhapra Bhojpur G3y3 &

Sehoa oi an agePC, for SLPOIV ,nsc, iian, & Rs. E

t•unI af lit moljy eqc&II ardxa1 fp!Pvc-

by 'epia£rnl the u40nl IOW errrwtt pbrrv'' ’- h

OWn it soutH lanrnmeryt fnsptuls lr west

ChatTvaan, Ctthem, Bhqpuc (bva & BhaBalpl r Gaew
afnlcts oo total tt# 1++ hs;.

On!'rig Downknd Df Tender document jc>nepru2 portal) i up to

Last Date for OnIIne submngan of BId (On eproc2 portal} 22/Dlf

Last Date of SUbmISSIon a Proof of Cost d &daN
F Rxument Fee, Earnest Money cbposa {EMD) Re and 23/01/

In HardTender fI

Date ofOgerinB of Rnanua1 Dd

lie RFP% are

{EMD) has to be tRIne beFore techno [ommndal BId Open,nB !nrauk

I fejl

PR. No. 016463
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